@ TEM NO. 96 REG STRAR COURT. 1 SECTI ON X'V

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR S. G SHAH

Petition(s) for Special Leave to Appeal (Civil) No(s).15141/2009

MD. MURTAZA & ORS. Petitioner(s)
VERSUS

STATE OF ASSAM & ORS. Respondent ( s)

(Wth appln(s) for c/delay in filing SLP, deletion of the nane of

respondent, perm ssion to place addl. docunents on record,inpl eadnent

and office report )

W TH SLP(C) NO 27497 of 2009
(Wth office report)

Dat e: 06/ 05/ 2010 This Petition was called on for hearing today.
For Petitioner(s)
M. Rajiv Mehta, Adv.
M  Mani sh Goswarmi, Adv.
MS Map & Co.
For Respondent (s)
M Navneet Kumar, Adv.
M S Corporate Law G oup, Adv.
M. Arun K. Sinha , Adv
M. Kuldip Singh , Adv
M Raj eev Prasad Dubey, Adv.
M . Ranj an Kumar Pandey , Adv

UPON hearing counsel the Court made the follow ng
ORDER

The | earned Advocate, M Navneet Kumar appearing for
Ms Corporate Law Group states that they are appearing for
r espondent Nos. 1 and 4 since r espondent no. 4 is t he
of ficer of respondent no.1l, State.

SLP(C) No. 27497/ 2009 to be listed bef ore t he

Hon’ bl e Judge in Chanbers for an application for deletion
of the nanes of renaining unserved respondents.

Item No. 96

The | earned Advocate, M Arun Kumar Sinha, appearing

for respondent no.6 in SLP(C) No. 15141/2009 states that he



adopts the counter affidavit filed by respondent No.6 in
SLP(C) No. 27497/ 2009 as respondent no.6 is comon in both

SLPs.

(S. G SHAH)
Regi strar

hj



